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Officers Cadre) (Amendment) Rules,
1991, under sub-section (3) of section
18 of the central Reserve Police Force
Act, 1949. [Placed in Library. See
No- LT—995/91}

II. A copy (in English anad Hindi)
of the Ministry of Home  Affairs,
Notification G.S.R- 284, dated the 4th
May, 1991, publishing the Central
Industrial  Security Force (Amend-
ment) Rules 1991, under sub-section
(3) of section 22 of the Central In-
dustrial Security TForce Act, 1968.

[Placed in Library. See No. LT—

970/91}

I. Report and Accounts  (1990-91) of
the Indian Railway Finance Corpora-
tion Limited New Delhi and related
papers.

I1. Report (for the year ended the 31st
March, 1990 on the progress made in
the intake of Scheduled Castes and
Scheduled Tribes against vacancies re-
served for them in recruitment and
promotion categories on the Railways.

THE MINISTER OF STATE IN THE
MINISTRY OF RAILWAYS (SHRIY
MALLIKARJUN): Madam, I lay on the
Table following papers :—

I A copy ecach (in English and
Hindi) of the following papers, under
sub-section (1) of section 619A of the
Companies Act, 1956:—

() Fourth Annual Report and
Accounts of the Indian Railway
Finance Corporation Limited, New
Delhi, for the year 1990-91, together
with the Auditors’ Report on the
Accounts and the comments of the
Comptroller and Audilor General of
India thereon.

(ii) Review by  Government on
the working of the Corporation.
[Placed in Library- See No. LT—
910/91]

~ II. A copy (in English and Hindi)
of the Report on the progress made
in the intake of Scheduled Castes and
Scheduled Tribes against vacancies Te-

[RAJYA. SABHA]

on.the.Table 208

served for them in recruitment and
promotion categories on the Railways
for the year ended the 31st March,
1990- [Placed in Library. See No.
LT—911/91].

Appropriation Accounts. Finance Ac-

counts and the Report of Comptroller

and Auditoyr General of Indig for the

period from 1st April, 1987 to 29th

May, 1987 in respect of the Government

of the former Union Territory of Goaz,
Daman and Din

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHR1
SHANTARAM POTDUKHE): Madam, 1
lay on the Table, under clause (1) of
article 151 of the Constitution, a copy
each (in English and Hindi) of the fol-
lowing papers in respect of the Govern-
ment of the former Union Territory of
Goa, Daman and Diu:—

(i) Appropriation Accounts for the
pericd from 1st April, 1987 to 29th

May, 1987. [Placed in Library. See
No. LT—935/91].

(ii) Finance Accounts for the pe-
riod from 1st Aprl, 1987 to 29th
May, 1987- [Placed in Library. See

No. LT—936/91]

(iii) Report of the Comptroller and

Auditor General of India for the
period from 1st April, 1987 to 29th
May, 1987. [Placed in Library. See

No. LT—934/91].

SHRI SATYA PRAKASH MALAVI-

YA : (Uttar Pradesh) : Madam .. _.
syamfd . &g, mwEr @r
FEAT Tt

SHRI SATYA PRAKASH MALAVI-
YA : Mr Potdukhe is preparing to lay
on the Table of the House, papers relat-
ing to Appropriation Accounts for the
period from Ist April 1987 to 29th May
May 1987 under item (i), Finance Ac-
counts for the period from 1st April
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1987 to 29th May 1987 under item (i)
.and Report of the Comptroller and Au-
ditor General of India for the period
from Ist April 1987 to 25th May 1987
under item (iii). My objection is that
we are just at the close of the year
1991. Four years have elapsed and the
Minister has not come out with any
statement showing the reasons for the
delay and, therefore, he should be stop-
ped from laying it on the Table of the
House. That is my objection.

THE DEPUTY CHAIRMAN : Mr.
Potdukhe, do you have any explanation
to the objection raised by the Member?
(Interruptions) .. .1 would request Mem-
bers ...(Interruptions)... You  didn’t
follow ? Because there were too many. .

(Interruptions)- Order in the House
please.
SHRI SHRANTARAM POTDUKHE:

I have already laid, Madam.
. (Interruptions)

THE DEPUTY CHAIRMAN: I would
request Members, please allow the Mem-
bers, whatever thevy are saying, when the
Ministers are laying any papers on the
Table. to be heard:

FIfAT ammT FT orsSawd R

SHRI SATYA PRAKASH MALA-
VIYA: My objection is that under listed
Ttem No. 4, the present Minister is to
lay the papers for (i) Appropriation
Accounts for the period from st April
1987 to 29th May 1987, (ii) Finance
Accounts for the period from 1st April
1987 to 29th May 1987, and (i)
Report of the Complioller and Auditor
General of India for the period from
1st April 1987 to 29th May 1987. My
objection is that just now we arc at the
close of the year 1991, and the Minister
has not come out with any statement
giving reasons for the delay in laying
the papers mentioned on the Table.
Therefore, he should be stopped from
laying these papers on the Table of
the House.

) THE DEPUTY CHAIRMAN: This
15 about the Accounts and the Report
of the Comptroller and Auditor General
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of India, and the Committee on Papers_
Laid on the Table will look into it. Shri

Shantaram  Potdukhe...over.  Shrimati
‘Tharadevi.
Mo CATHY q10a BEYEar,

% ox gy faww 1 =T amET

BO17  mIEfGq FTAT AGar gl oA4-

15T T @A ST aaE R1EdA

FOAT FIT TFMTF AT g WIT A

fgedt &7 UF AT AST T@AT 3
. (zmmuw) | .

1. Report and Accounts (1988-90) of
the Central Research Instifute for
Yoga, New Delhi and related papers.

II. Report and Accounts (1989-90) of
the Central Council for Research in
Yoga and Naturopathy, New Delhi
and related papers.

III. Report and Accounts (1989) of ibe
Lala Ram Sarup Tuberculosis Hos-
pital, New Delhi and related papers.

IV. Report and Accounts (1989) of the
New Delhi Tuberculosis Centre, New
Delhi and related papers.

V. Notification of the Ministry of Health
and Family Welfare (Department of
Health).

V1. Notification of the Indjan Nursing

Council,

THE MINISTER OF STATE IN THE
MINISTRY OF HEALTH AND»
FAMILY WELFARE (SHRIMATI D. K.
THARADEVI SIDDHARTHA): Madam,
I lay on the Table a copy each (in
English and Hindi) of the following
papers:—

I (a) Annval Report and Accounts
of the Central Research Institute for
Yoza, New Delhi, for the year 1988-89,
together with the Audit Report on

the
Accounts.
(b) Review by Government on the

working of the Institute:

(c) Statement giving reasons for
the delay in laying the papers men-
tioned at (a) above.

[Placed in Library.
913/91]

See No. LT-



